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: ‘ CENTRAL ADMINISTRATIVE TRIBUNAL
; - GUWAHATI BENCH
O Original Application No, 49 of 2001

13.9.01
Date of DeCisiOI}" cencces css e
L .
L.KeMisgra & Others. _
T e e = o e = e e Petitioner(S)

e T = e e es e e o AdVOcate for the
' ‘ Petitioner(s)
Versus-—-

Union of india & Ors.

e e T = = = = . .Resrondent! )

-
v

Mr.A.Deb Roy, BreCelGe5.Co.

R e™ o ew oem g e [ T e B tem Cem e ema

e e = e o o JAdvocate For the
: Respondent{ )

MR oDo N CHOUDHURY ,VICE-CHATRUAN

THE HON'BLZ , | .
FiReKeKe SHARMA ADMINISTRATIVE MEMBER

THE HON*BLre

le Whether Reporters of local papers may be allowéd Lo see the

.

2. To Le referred to the Reporter or not ? -

3. Whether their Lordships wish to see the fajr oCpy of the Jndgméut ?

4. Whether the Judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble : = VICELCHAIRMAN L,\\_______\vﬂ.
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CENTRAL ADMINISI'RATIVE TRIBUNAL
GUWAHATT BENCH

Original Application No.49 of 2001,
Date of Order: This the 13,9,2001

HON'BLL MReJUSTICE DoNeCHOUDHURY ,VICE~CHAIRMAN
HON'BLE HReK+KeSHARMA ADMINISTRATIVE MEMBER

le Sri Lava Kumar Misra
Son of Sri Ramshrigner Misra,
Qtr.NO.T/II~32 sPam Mil].s.
PeOe & PeSe Naharlagum,
Dist. Papumpare,
Arunachal Pradesh

2¢ Sri Sanatan Dag
Son of Durga Das
Telecom Office Complex
PeOo & poSQBmdilla.
Dist,West Kameng,
Arunachal Pradesh

3+ Smti Sreekala M.
Wife of Sri N.Sudarsanann
“tr,No.T/II-93,C~Sector,
P.0s & Pese Naharlagun,
Dist-Papumpare,
Arunachal Pradeshe.

By Advocate Mr.P.Kalita, Mr.M.Kataki

le Union of India,
Represented by the Secretary,
Department oOf Tel ecommunication,
Govt. of India, New Delhi

2. Bharat Sangsar Nigam Ltd.
(A Govt, of India Enterprises)
Represented by the Chief General Manager,
Department of Telecommunication, North
Eagtern Circle(Telecom)
Shillong-1, Meghalaya.

3¢ The General Manager,
Department of Telecommunications
PeUe & P.S. Itanagar.
District-Paumpare, Arunachal Pradesh.

By Advocate Mr. A.Deb ROy, Sr,CeGeS.Co

SRD

=
1=

Re

Do NeCHOUDHURY Vo Co ]

The issue involved in this Petiticn pertains to
promotion to the higher Cadre, By the posting order dated

9+2499 the three applicants were promoted to the cadre of

contd/=
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Sr.TOA(T) and Sr TOA(TG) with effect from 2.6.97. The
applicants claim as per Policy Guidelines they were also
entitled for promotion with effect from 1414394, in the
light of the order issued to Shri Krishna sahan(T),

Smti N.Me.Saikja(T) and Miss Yabom Kolom by an order No.
139/95-96/I1 and order No.139/95-96/8 dated 28,7.95. The
applicant contended that the aforementioned three persons
were given the promotion with effect from 1.1.94 whereag
the applicants have been given the same benefits with effect
from 2.6+97. Mr.P.Kalita learned counsel appearing on behalf
of the applicants stated and contended that the three
applicants were similarly situated with the aforementioned
persons and they also performed the duties in the restruce
tured cadre like that aforementioned Officer in the new
technology area, The applidants had no control in the matter
of training, and they lawfully carried out the orders and
attended the training as and when they were detailed for.

Upon hearing the learned counsel for the parties and
on the basis of materials on records we direct the respon=-
dents to decide the matter by passing a reasoned order. The
applicants have already submitted several repregentations
which have not been disposed of., We order the applicant to
file a fresh representation individually to the Chief

General Manager, Telecom, within 2 month from to~day narrating

the all grievances, if such representation is filed, the

respondent shall consider the same and pass a reasoned order
thereon as expeditiously possible at any rate within two
months from the date of receipt of the representations. The
respondent shall consider the representations and pass a
reasoned order accordingly and communicate the same to the

applicant.

contd/=
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Application is disposed of to the extent indicated.

There ghall however, no order as to costse

'\@\(lL\A}M& L\/W/

(Ko Ke SHARMA) ~ (D.N.CHGUBHURY)
ADMINISTRATIVE MEMBER  VICE.CHAIRMAN
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An application under section 19

- of the Administrative Tribunal Act.

‘4<:? of 2001.

Sri. Lava Kumar Misra & Urs.

.o Applicent.
- Versus - '
Upnion of India & Ors.
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INDEX

Annexure. Particulars.

02,

03.
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Page No,

p/1  ~ Letters to DOT .
officiating pay w.e.f.
1.1.94.

p/2 Letter by AGM(Admn)
to TIM & STT,
I tanagar, regard-
ing Retention of
Sr.TOA(T)and Sr.TOA(TG)
posts. dtd.8.12.98 .

v/ 3. Letter from Asstt.
Engineer( Admn) toPrincipal
(TTC, Shillong regarding
Training in the Cadre of

Sr.T0A( Telegraph) dtd.27.6.95.
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Srl.,No,

Annexure.

Particulars,

Page No.

04.

05.

06.

07.

08.

v/ 4.

¢

o/5.

p/ 6.

p/ 7.

p/8.

Letter from Asstt.
Engineer{ Admn) reg-
arding training.
dtd.19.9.96.

Letter from Agsstt.
Engineer( Admn) to
Principal,CITC
regarding trai-
ning- dtd.2.5.97.

Letter from Sub-
Divisional Engineexr(A)
regarding promotional
posting- d4td.9.2.99.

Letter from Téelcom
Dist. Manager,giving
promotional effect
weeofe 1.1.94 t0
Sri.Krishnae Sahani(?)
and Smti.N.M.Saikia(T)
Miss.Yaban Kalim-

dtd. 28.7.95.

kextex Representa-
tions of petitioner
Noele= atd.11.8.97,
20.10.97. 19.5.2000,
29.8,.2000.

Representations of
petitioner Ho.3.~-

dtd.27.10.95,26.12.96,

10.7.99., 21.6.99.
1.6.200}0.'

Representetion of
petitioner No.1. -
dtd.8.9.2000.
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Signature of the Advocate.
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1. Particulars of the App'licant ¢ Sri.lava Kumar Misra

son of Sri.Ramshrigner
Misra,Present Address -
Qtr.No.T/II-32,Papu Mills,
PeOe& PoSe Naharlagum,

Di strict-Papumpare,
Arunachal Pradesh.

2) Sri.Sanatan Das

3)

son of Durga Das
Telecom Officé Complex
P.0u.& P.S. Bomdilla,
District-West Kameng,
Arunachel Pradesh.

Smti. Sreekals l,

Wife of Sri.N.Sudarsanan
Qtr. No.T/II-93, C-Sector,
P.0.&.S.Naharlagun, °
Dist~-Papumpare, |
Arunachal Pradesh.

2. Particulars of the Respond-s:~ 1)Union of India

ents.

LK Migthra

Represented by the Secretary,
Department of Telecommuni-
cation. Govt. of Indisa,

New Delhi.

2) Bharat Sangsar Nigsm Ltd.
(A Gaovt., of India Enterprises
Represented by the Chief
General Manager, Department
of Telecommunication, North
Eastern Circle( Telecom)

Shillong~-1, Heghalaya.

COntd....



s 3) The General Manager,
Department of Telecommunications
.0, & P.S. Itanagar, )
District- Paumpare, Arunachal fradesh.

3. Particulars of the: a) The application is filed to set

Order against which the aside the effect of the pro-
application is mede. } motions from 02/06/97. issued

vide Order No.E=139/98-99/ 24
dated.9/2/99 by the Sub-Divisional
Engineer{4),0/0, the TDM/

I tanagar( Annexure-p/6) for an on
behalf of Respondent No.3.

b) To give effect of the promotion
t0 the petitiocners from 01.01.1994.
hhbabbiLLA
¢) And to pass any other Order or :
Orders as the Tribunal think it |
proper on the facts and circumtances
of the case.

4., Jurisdiction of the : The petitioners declare that

Tribunal. : the subject métter of the applica~
tion is within the jurisdiction
of this Hon'ble Tribunal.

5. Limitation : The petitioners further declare
that the present application is
within the limitation prescribe
in section 21 of the Administrative
Tribunal Act.1985.

Contdeeces

L. K MKS“\\Ff\



6. Facts of the case ' :

That the petitioner before Your Honours -
are the citizens of India by birth. The petitioner
No.1. is a pemanent resident of willage;Post Office-
Reolt, District-Deoria, Uttar Pradesh. The petitioner
No.2 is a permanent resiﬁent of village Kckila,
Post Office- Gohpur, District- Sonitpur, Assam,
and the petitioner No.3, is a pemanent resident of
village- Kandalloor, Post office- Kandalodr, District-
Alloppy, Kerala and as such all the petitioners are
entitled to all the rights and privileges as guranted
under the Constitution of India dnd the laws framed
thereunder for the time of force.

That the petitioner No.1 joined to the service
of Telecom Lepartment under the Respondents on 01-11-1989
as Telegraphist. '

That the petitioner after joining the respective
places and during couree of transfer and posting finally.
at present is serving at Telegraph office, Nahariagun
under the jurisdiction of the respondent No, 3.

_ That the petitionersiate rendering therr services
and responsibilities to the West of thPsr sincerety,
dedication® and honesty sinceth®s joining in service
without there being any blemish.

That the petitionercstate that the respective
posts of Telegraphist and Telegraph Assistant have
been restructured by the concerned authority( Respondents)
with effect from 01-01-1994 as Senior Telecom Operating
Assistent (Telegraph) and Senior Telecom Uperating
Assistant (lelegreph General) giving pay benefit at%

-the L B B N J

L. K+ Mishra
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the scale Of Rse4000-100-6,000/- per month against
the eristing pay scale of Bs.3200-85-4900/- per month.

That the petitioner state that regarding
such officlating promotion in the said restructured
cadres of Sr.T0A(T)AND Sr.TOA(TG), the order/circular
was published in the 0ffice Journal " TELE LABUUR"
of the Telecom Department on Novembe®)95 issue at’
page - 245. ' | '

The relevant copy of the page No.245 of
the said journal "IELE LABOUR" of Nov'g5s
issue in annexed"herewith and marked
as ANNEXURE - p/1.

-~

That the petitionersstate that, the ANNEXURE-p/1
which was issued vide No.JON(DC)/9-12 dtd.21.11.95 to
Adv. HRD, it is specifically stated as follows :

* Vide para 2 of DOT Hemo No.27-2/94 TE.II
- (IV)dtd.31-8-94 the orders state that the
posts in the restructured cadres may be
. - filled up by posting the empanelled officials
' in the select panel on officiating ix Xk=
basts pending formal appointment of these
officials to these post after their selection
and training subject to the condition that
these officials actually work in the new
technology areas znd perform the duties
of restructured posts. These orders will
come into force with effect from 01-01-1994.."

-~

contd' LN
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A, That petitioner state that for there
being restrmictured of the posts of Telegraphist énd
Telegraph Assistant to that Sr.T0A(T) and Sr.TOA(TG)
the Respondent No.3 issued a Notification vide No.TIC/
E-6/RETENTION/ 35 D$d.8-12-1998 showing in detail the
existence of the restmictured posts of 3r.TOA(T)and
Sr.TOA(TG) within his jurisdiction which comprises

the States of Shillong, Agartalla, Imphal, Kohima,

I tanagar, and Aizawl. As per said Circular D+d.8.12.98, it
appears that there were 2 two) posts of Sr.TOA(TG)

and 4( four) posts of Sr. TOA(T) lying vacant at DTO,

I tenagar. Be it mentioned here that it is apparent
from the aforeseid circular that one post of Sr.TOA(TG)™
‘and -one post of Sr.TOA(T)were senctioned vide No.ST/
TFC/TOA/90~91.Dtd. 29-10-91 having retention from 1-3%=92
t0 28-2-99. And one post of Sr.TOA(TG) and three post
of Sr.ROA(T) were sanctioned vide No.ST/TFC/TOA/90-91
$t3.12.10.93 having retention from 1+3-94 to 28=2-99.
Therefore, on the basis of above vacancies, in total-
two posts of Sr.TOA(TG) and four posts of br.TOA(T)
lying vacant in the office of DTO, Itanagar.

‘A copy of the said circular No.T¥C/E-6/
RETENTION/ 35, Dtd.8.12.98 annexed herewith
and marked as ANNEXURE- p/2. ‘

That the petitioners state that. to
hola the said restmictured post of Sr.TOA(T) by
the petitioner and the remixmrinx Assistant Engineer
(Admn) for the and on behalf of the respondent No.3
_nominated the petitioner alongwijh two mther separate
others for the purpose of training course for Sr.TOA(T)
commencing from 3.7.95 for a period of 4(four) -
at CITC, Shillong, However, the petitioner who was on
Earned Leave during that relevant period remaineat dark
with regard to the preposed training, nor the respondent
No.S_ﬁdﬂQﬂamy pain in performing his legal dﬁty to
inform the petitioner as to suchvtraining. In resulsy,
the petitioner for an attributed act of negligence of
L \4 M\gkw\ . | respondent ....




of respondent No.3 failed to do the training which
was scheduled from 3~7~95.

Annexed herewith a copy of the letter

No.H=-139/95-96/Pt-I11/3 Dtd.27/6/95
marked as ANNEXURE- p/ 3.

ey | That the petitionersstate that the
Assistant Engineer (Admn) for and on behalf of
respondent No,3 nominated the petitioner for the
training course of Sr.TQA(Tz commencing from
23-9.95 for 2(two) weaks at Shillong and in this _
regard, infomed accordingly vide Memo No.E-139/96-97/76
Dtd.19.9.96s.. fhe petitioner performed the training
accordingly. The petitioner further submits that on
being again nominated for second phase of training %o
the above said cadre course vide “emo No.E-139/97-98/89
Dtd.2.5.97 for a period of 2 two) weaks at Shillong,

the petitioner agein performed respective training.
The petitioners further <. submit that a second phase
training, immediately after their #st phase training
held in Sept'96 was held at Shillong in December; 1996,

! in which the petitioners were supposed 0 be sent

to undergo the training. But, neither the petitioners
were intimated about that training nor sent U for
the same by the respondent No.3. Hence, the petitiOAers
had to wait for about 6f six)months more for their

\Flnd phase training. -~ | '

Annexed herewith a copy of the Hemo Nog of
Dtd.19.9.96 and 2.5.97 and marked ag
ANNEXU RB-p/4 & B/5.

Contde.oe
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W15 - That the petitioners state that after
completion of the two phase of training in the
month of September 96 and May,97, the resPonaent
No. 3 vide order No.£E-139/98~99/24 Dtd.9.2.99,
prqnoted the petitioners to their respective restr .
uctured cadres with effect from 2.6.97. The petitioner

No.s 1 & 3 posted at DTO, Itanagar, and the petitioner
No.2 at DTO, Bomdilla,

Angexed herewith the copy of the order

- No.E-139/98-99/ 24 Dtd.9.2.99 and marked
as ANNEXURE-p/6.

o . That there is no other alternative and
gqually efficacious remedy available to the petitioners
and the remedy as praeyed for, if granted shall be

just, adequate and proper.

T
L
» )

e meenp ¥

"7, Details of the remedies exhausted s

—

The petitioners had earlier filed a Writ
Application being W.P.(C) 130 AP/2000 before the
Hon'ble High Court. The Hon'ble High Court directed

to file the application before this Hon'ble Tribunal
by Order dated.5.12.2000. )

8. Matters not previougly filed or pendlng with any
other Court.

No application is pending any other court
or before this Tribunal.

Contd. ..

LXK Mithra



9. Relief Sought :

-

a) To set aside the Order dated. 9/2/99 g
" issued by the Sub-Divisional Engineer(4)
0/0 the T1M, Itanagar, allowing posting
order on promotion to the cadre of.
Sr.TOA(T) and Sr.TOA(TG) w.e.f. 2.6. 97
(Annexure-p/G)

b) To give effect of the promotion of the
" petitioners from 1.1.94. .

L

¢) Cost of the proceeding.

The relief sought for by the petitloners on the

following amongst other.

GROUMW DS

For that the respondent No.3 promoted the
petitioners to the cedre of Sr.LOA( TC&T)
(hnnexure-p/6) ig persuance of the letter
dated.IFC/E-6/Retention/35 dated.8.12.98. w.e. .
only 2/6/97. The said letter is issued by -
ignoring the letter Anneque-p/1 and /2 and

as such the stme is liable to be set aside.

For that Annexure-p/1 which specifically stated
that officiating pay w.e.f.1.1.94 which stated
that the restructured cadre may be filled by

" posting the empanelled officials in the select

ponal on officiating basis pending formal appointment
‘after their selection and training. The respondents
arbitrarily and by discriminating the petitioners

to give fair justice-and equal Opportunities issued
Ann exure- p/6.

. b | Con td.o o o‘
L-K-Nhskra :



IIT. - For that whilevthe petitioners were

holding the then post of Telegraphist

and Telegraph Assistant which were ,
testructured as Sr.TOA(T) and Sr.TOA(TG).
There were sanction and retention of 2( two)

‘Nos.of Sr.TOA(TG) posts and 4(four) Nos.

of Sr.TOA(T) posts in the office of D10,

I tanagar, lying vacant since 29.10.91 and
12.10.93..N0-further sancgiﬁasgggﬁii%gggﬁgsgwa
during the subsquent period. f; view arbi-
trarily deprived of the promotions w.e.f. -
1.1.94. '

IvV. For that the petitioners although promoted
w.e.f. 2,6.97 but they were not given pro--
motion W.e.f. 1.1.94. Two other persons namely
Sri. K.Saheni, and Smti. N.N.Saikia who
completed their training in July, 1995 in the

- restmuctured cadre of Sr.TOA(T) and Miss.
Yabon Kalon who completed her training in .
June;1995 in the restructured cadre of
Sr.TOA(TG) were given promotional pay benefit
weesf, 1.1.94. The respondents adopted dis-

" crinating standard in giving promotional pay.

V. For that the respondents adopted double standard
in giving equal justice and protection of
pay in the promotion.

- VI. For that the petitiohers submitted several _
representations to consider their case of giVing
promotion to them w.e.f.1.1.94, but the
-iespondent No.3, inspite of receiving such
representation,with motive did not comsider

the case of the petitioners and deprived the
petitioners from their promdtional and legi ti- .
mate benefits.

Contd;..

L K- Mg
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VII. For that the petitioners demanded justuce,
which was denied to them. The Order
dated.9.2.99 giving discriminatory order
of promotional effect is liable %o
be set asgide.

10. _Particulars of postal Order :

P,0, No., S5 G 12\ 2a\?A
Date 4.0\, 2edh

Issuing post office Guwahalr W-0 .
payable at G.0.0. Gudaack

- 14, _List of Enclousers :

An index showing particulars of documents enclosed.

12. That all the three petitioners are of the same
department and their interest are same. All the three
petiftioners filed this common application as their
interest are common and the relief sought for by them
are same against the respondents. The petitioners may
be allowed to joint together in the application to
sought relief sgainst the respondents.

Verificationeeeeo

LW - V\\Td\(p\
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VERIFICATION

I, Shri Lava Kumar Mishra, son of Shri Ramshrigner Mishra,
aged about 3l years, resident of ULtr. Mlo. T/TI_32, Papu
Mills, P+O. & P.S. Naharlagun in the District of Papum-

-

pare, Arunachal pradesh, do hereby declare that

le That I am the petitioner No. 1 of this case and
I have been authorised by the petitioners Mo. 2 and 3 to

sign this verification.

2. - That I am working as T+0+A.(T) at Department of

Telecopmunication at Itanagar, Arunachal Pradesh.

3. That the contents in the paras of this applica-
tion are true to my knowledge and I sign this verification

today the lgTth day of February, 2001 at Guwahati .

L—JE<‘“VV1;534):»£\

3SIGHNATUR E.




2 Letters to poT

Early -Sotllom’on!‘o( Pondingisgueg
NEETE lattor Mo TE-32/10t 20.11.95 1" -
Chatina = 2« , )

Cauly poxy yoar, the contntry will (14 buny whr,
tho lontheonng sloctiony iy thetolwee most of
the Is5ung which are pending dogision wilf
temain unsettiag, Even altor (e c'actlong, the
changn i lho_Govonnnon!/Mlnlshy will croaty
(uthor Suspensa. .
" Intha DOT whare extraordinary changes arg
on h: anvil, . yhis Suspense wiil pe counter
Produclive ag dissalistaction will cayse
#voidabla resislance or gven agitation 1o sulf the
requirements of various polilicn patting,

In tho Bgresment reachod wir, tha

LSS

Fedsrations for ending 1he strlko it was provided

that alt sych Issues jf 1.2y romain UnseMod aflor
7 days will be placaci bolorg 1y MOS(C). We
4.2 nol aware of any aclion having been laken
in this 1egard or 8ven if a lis( cf syl Issues has
been drawn Up. As the Minister was indisposed,
we did not Pressthe issyg, - : ,
thorafore suggesi (hat the pending lssyng
may bo'so:‘!ad.cu( and solllgqd by ‘the
/\dvisor(HRD).ln tho fiis instance arn placed
bholorg You by the eng of.the sqcone ok of
Ueceinber for your declslon, . .
e shall feq| thankfui if the el is done
expedilious|y . o
JTO Creation._of additlonal posts for
o PlLGsAete, :
NFTE No TE-25/3 of 20 1 1.95t0 Adv 1ifRp.
Rel: DOT Memo. N¢; 14-6/91 TE.M(P(.)d‘alod
30.6:1992 -~ R c e
The above orders for creatiory of posts y
‘abolistwlng/l:ans(enlng 1POsts of TOs or Lntmen
@lC. are nellher fair nor Capablg of Paing
Implemanted, - .

Under the DoT scheme of res!rx}clu:i:ag~ of .

cadres, suilyg staii, particularly TOg are nof (g
ba.retron 10y and the pc-is win gel abolisheq
through nay, 5 Waslage, i.q,, deatt), relireme:
ale, Morsover, by adjusling 15 Suiplug sefy
agains! ; ys1g of JTC.JAO, ditticutty wif ative in
conversion of pogts for reslryctiy Carras,

ol JT0 cadre, thero Is ¥10n

CEf ) thn.-lmu, !l;.m-.‘}.!u;u!«( bo no
difflcutry 1 Hitng vp st oty of - poals
Mmﬂvvur, a slzonhlo hmber of 124y, REAR ote.

v it W o st aonhgg o ford1n, wa

htivy Proponad thane banta 1y Uit £or (fye
vadra o J1q) A e 2 )y of H0M conyng aloy
1Al wh ch in Ny asn Ia applied whilg adjusling
Posis of TOs, : .

"No hava algo suggestod that (hg cadig of
PINSA g Phasing oul ang thetatora tho paaty
vacaled by theso Incumbants onappeintment ag
JIC be aholished nng the wort, enttusted (o
JT0s as has hoen agreed lo alter the Aygarwal
Cominiite » .

The duios of PURSA ivca to b Potloimad by
TTAwhnrg axha posls can be filled trom anony
the Tachniciang n the (irgy instance and
tharaallar fom among 10s el _

Mmthe cogg of AQ, AAQ, | “OL Al presang tho
Posts arg fifley up oxclusivety ltom am- 1y the
serving stalf apg therelore Instead of alyul g
the posls, msm:cluring Can hog implemenied
expeditiousty, : _ .

Kinc)' therefora revisg the o1 s acordingly

Advance incrementy o OTBP/BCH
JCM(DC)/9-15 dt 20,1105 lo Ady. (HRO)
Under DOT Memo. 1 . 19-4/92 117 4 drtod
12.10.93, orders were festied o the, above
SUb 1 1 wag slated thiay: ‘

‘01 the CY} Brroch olliclaig vihg OpLot the tagliier.,. gy .

endta may o grantad ang ndvancn meromang oy,
foreant "mmlnlmnnl/jnlnlng he naw post 1n the
.. (08t ety ag cadiag aflar comploling ha lormaitn . ayeh
as’ prasing he Ptescilbod oxamination, ynd, ning
bainfrg olc..as Presctibod in the Rocrutimany Rutsg!

Ooubt hag atisen ag' 1o “hother thiy 3
advenco lncrement which wiil g , heothed at-

the timy of the naxt ln’cmmonl or 't exlia
neramant whjepy will bo merged wit | v
Kind:y cladty the position at vy cafiest,

Pay fixation of SrTOA, Plote,
No. TF-5/20 1t 21/11/95 1o M

7
;

On the abovg Issug | am 1 invile your king

\ \:\\ —_
Tale Labouyr T 245

\-—__“.'ﬁ
. Novemlmr, 1895
: ""‘M“‘\.\-ﬁ“ﬂ,‘w-’

Cestkied 4o 1 Saue Py

%\row&ﬁ,
O1-02, 200)
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dutina, Tha compeilzon nood nal e ma'. loualy close. & congfitton that thesa olficlals actually work’ (N
It the differance Lotwaon ninimum and maximum of the  Fthe now tochnology nroas and perform the
two acales ls within 20% of tha |- vat figure, the grades | ytles of restructurod posts. Theso ordors wil
may ba treatad na conesponding ot axompla, the scaln coma into forca with ellect from 1.1.1994...... '

of f1%.100-10-200 would bo tentad ns corrasponding to Kindly clarity whothor those orders atso apply
11.00-8-220. Dordorline cnses mby be'dacidad by tha, iy fg/BCﬂ ‘olflclals who wore grantod ong
Accountnnt Ganotal withoul the epprovel of fire’ Miglatry advance ncromont‘undar- DOT Moino,

ol Finance; Any doubtiut case shouldbf» r?k:nemtmul No.19-4/93-TE Il d')|od 1910.1993. DA

Ministry for rulln [ .

, .,": c;ymw\m %‘. scolos slrass ‘a tnid moto o he « Kindly! also ‘clarlty’ whelher QTBP ol(lclala
7. minimom Man on the meximum 4%+ e s . who have: -workoed on-computors will be’ enlmgd.
. (G4, M. MF No.F. 15(2) EsLIiI/49,dn"ad 22. 2,49) - to'one incremonts with effect form 1.5.1993,/"

.. (2) A post'on a higher time-scale should' ordlnmly «.n this-connection fram to- Invite your kind
be deemed lo Involve assumptlor: of duuu,,lnd altontion to DOT Men »:'N0.27-2/94-TE.il (PL)
responsibiilties of ‘greater. Impomnco'md o datad .9.3.1993 under:para 3(b) ol which~
daclasation by Government o that effect ’hWk‘M'b' . ofliciating. arrangement:can be made from -

called for by Audi, unlass thera Is some doubt as o he . amongs! all the rimpanelied olfictais in the select

relative degree ol tosponslblllllos nl\achlna lo lhb Mo panel 4 . R

nosts. . ‘ ,(,., Klndly Isaue nocnssary clatli.atlons on al
{A.Q's declulon Ho{2) balow P11, 2 tho lasue montionad abovo. =~ - o
FR 22 (a) {R) govarns" ﬂppolnlmont foa now posl nol * o . ' .
-1 Invoiving higher responsibility o gmolnr‘ \potlunco 1 i ' '
loods':?uns:lhm' coore ~"1=7 e BCR 1or restrm ured cadre:

“FR 22{a) {¥) Appolnlment 10 o new posl nt' ‘nvo g JCM (DC)/"" 16 ‘. 21 ” 90 1o Adv {HIi \J)
shigher responsibillies. ™t - +7. HET AV i para 2 of poT Merno! Nu.27-487- TEL il -

‘It the subslanlive appoinlmem '(whether _ (PL) da'ed 22,10.1993 bn 'he above sub]ecl I
~ mado before: on or after 1.4.61) to the.now post - hag bec: - statod that .- -,
_does nol Involve higher -dulles ors groaler “1$*H has beon dac!dodrlo dlow BCIT 0 basle gierfa lo‘
responsibilities than thoso \llachlng 0 lh sold; .,“ “ihe Qroup'C'iand ‘D gfficialy intluui- y PIMSAY. A o
p05| the Inilial substantive. pay'shoul bg xgd © T who ha‘nniovd:ﬂolhou‘e!rbclumd coea ond oplad for"

" (a) al the slage In the naw lime: scale 1 lhere 3TBF o tha brslo gradaitet 1.+ T o it
is one equal to- hls subs' ive pa)’m esPecl of: Yo areaware thal sen'or PIs/ASASs etogél:

the old post, or,, i e a‘,‘i',l' o “SG/OTBP In these cadic: as option M basle!
*(b), 1[ there. is no such stage In, lhe newi cadres was nol avallable orcoul I not bo granled
- Bme scale.equal.l0 his; suboldnl!ve pay,,al the’:" even afler 16.10.1990. ca
slage in,the'new time-scale......i5 win .J‘ - Kindly clarify that these o!lumalc can gel BFR

The pay fixalion formula oitered by the.DO T : n the basic cadre after comyleling 26-years .of
is not covered by.any. FR Eventlmanlbedona lotal servi"e or lhey are demrred fiemtthe -

under FR27. ¢ - Dol dgs Y benefit. ' "': {'

;rﬂ~ {herefore lo reques! you k|ndFy lo agroow et Creallon 0{ Posts - )n' e
‘1 to fl)( e pay of lhese offic' ‘s under R. 22(0) No:JCM {DC)22-1dt 21,11:95 10 M(S) "

/ ; / We have i been able 1o rosohe "ho

'//‘ thcnahng PaY w.e. f 1 i 94 |, problem ef upgradation of posts in SL'TONTTA

No.JCM(DCY9-12 di 21.14.95 10:Adv HRD * -] cadres due to DOT's Insislence that olficlals in

Vids, para 2 of DOT Memo Na.27-2'94 | OTBP/BCR wi! not enly shine fhe posls but
TEJI(1V) daled 31.8.1994, the orders stale that'{ being senior wil al 0. take away, most ohlhe
‘the posis in the restructured cadres may be lilled | posts. . :
up by posting -the empanelied officlals in the o thi l .
select panel on olficiating basts pending formal i this connection.| am enclosin; ‘ a copy
appointment.of thesa official's 1o these post after orders issue”’ by tho Depariment of Posls for
their solection and training, subjoct lo the payment of 2 extra Increments to all officials who

Tolo Labour . s 046 : -~ Novombe:, 1995

]
i



e Lt et OV EUNMENT OF I 5y - {/L‘; : o ..
S ‘nm»-‘- COF COMMUNICATIONS S : ‘

ool m-i*Anmu'N. Y TSLECOMMUNICATIONS 5_\{ .

o tnm“l' ()l nm('umr( NRM xANA(;r;u,N. t, {.‘!m.‘u-;,snm.l,um.‘79.mm..'

Lio 17 nnunnn(mm . : Pated at Shillong, the 8th Dee 1998

The ll)M
hesir. Jl/.“ﬁ/,.w

Suty- !‘-_lumun ol St TOAT) and Sr TOACTG) Posts in the CHOS )IU"

Siniction nﬁhc Chtcr(vcucml Manager Telecom North Fastern Chiele Shittong 1 here by
-cenveryed for the refemtion of 34 posts of St TOAQ I(y) and 35 posts of St TOACEH) inthe £ 1O/ 1 Oe as
indicated v ln.\ "

+

o . ' SIUTOALHG) COSITOAD

L 10O SHILEONG, ~ A

2. C1Q AGARTALA s ‘ : 1
L DEO IMPHAS . ) - -
DT KOMINA, . : -
5 DTOTPARAGAR - br o~ R e
6. D10 ATZAWL ' ‘ - -

S HOTAL R : R

o.'hdlon vide NO. STACCITOAMN-9T g .ch 7‘) .91 R(. rden lgi {192 1o (8 2.‘)‘).

‘ SHCHOA(L <_;) SIICACH.
LCTO Sttt e - . : B
1 CTO AGAR T ALA : , 5 7
L0 INTA, ' - 2
4. D10 KOHE. A ! ?
DO TANACAL |- L
0. D10 ALZAWT, . i |
RSN | ' ‘ ‘ 1s
St vide ’Ju SIECTQAH-9 dvlrd 21098 et oton hes 120 Do 2k 7 ‘)‘)
. SRODACTG) SLOTOAT),
LCIO SHILL O t0 7
2010 AGALTALA . ~ 5 ' _ !
L DO INPHAL, I )
L OO RQreia - : : 5
SDTOYIAL - GAN . NIt
6. DIO ALZAW, . )
TOVAL . . i 17

icifon vide N, S'l'/ll’('/l()/\/‘)l-' ST Mied B A6 Retention (om 1,297 10
78.2.99.

The ey g e h n Bltble 4o the setouant Bead of Accomge s will " et from the geant of
cureeni e il RN - { ,
.
A /‘.4

. 7
i Hi'rm:l);
Asst Genoval Mavapor (Adip)
O/ e Chind Gonerad Mavaper, HOE Y Cheram )

sokied 4o e beue Y Citele, Shillong - 793001
M\IOW‘ | o S

O\. 02  260)



&ffﬁo.fE—732/95;96/Pt-1113 - Dated at Itanagar, the 27-5-1595, 4\

- Copy forwarjed to ¢= -

o>

/ﬁi  %5'
B Amertine - (/3‘ |
A Copy D ‘ o

. e
* .

< DEPARTUENT o TsLECOKNUNICATIoNS ' ,
Oct'ICE OF THE TELKCON DISIRICT MANAGER ARUNAC 1AL PRADESH

Te

The Principal,
erre, Shillong,
(Nongthmat ).

Ko e
Gtk Y
-

. i
C LRy

P

Sub g Tratning in the Cadre of sr, TOA_(T%legraph ) b

Ref.:-  CGUT/101 letter No. Rcctt;fpj/Sr,TDA/Trg./g5pdtd 25;6“95;jh{

HLEh reference to the above cited letter, the Tratntng < .

coursd for Sr, T04A ('Telegfaph)‘ commencing from 3rd July, 1995

Jor.the periéd of 4 weeks at CTIC/Shillong, 'In thig conrectton . .
the \following offtcigls'are'hefeby nominafed.for the above
Trotntng, o - | : g

’ :'l
|' .
Mrs. ¥.¥.Sa1k1a (T)

2« Shrt Krishna Sahant »

3+ Shri L.K.iishrg ”

54/~

Asstt, Bngtneer (4dmn)’
Olo the IDK/4P/ITN .

{

Te The A,D,T (E), 0/o the COHT/Sht1long Jer favour of
‘Informatiqn please,

2. The 40.0.(Cash), 0/o the TDK/ITKH ror information, B
3o The STT/Naharlggun Jor informatton and necrssary action,

4.-677he'foicials‘concerned ¢ They may keep ready for the

above and apply for TA/DA if required. There 1s no Hostel
accommodation qt Shillong sor thot purpose, - o

F. o/C

8. Spare,

N S

Costikied b0 hrue copy

M gaklc sd/- | ,
Bodnvoeade. Asstt, Engineer (Admn ) | RS

_O/O the .TDH/AP/ ITy, L
0\. 02-. 200\ i s
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o PICE OF TRE TELE (4 1. I ‘1‘l(I<:r Padee 5 g ACUN CHAY LR DESH
' LA 1 : .

t

'NO:ﬁ-139/96-97/76, X Dated at fonagut.tLQ 19-9-96

» IS .
- BV

At

Subse 2(Two) weeks ITnguction iraining to the €. nr.s of xr.TCA
in Computer by iFrivate Farty (HIIT)/ hillongs

[

nefs~ CMT/N.E. Cizule.uhillong Letier NotRectt~193/. r.loA/Trg/3617

dtd 18~9-96:

With reference Lo the apove cftad 1etLer. the training
ca?rna for wr.TOA commencing fron 23-9-96 for 2(t.0) wuoks at -
H/v N.X.L.T, Dhankheti, ohilleng.

! In this connccti 9 the follouing Officials axe hnznby
no&inateu for the atove trsining comrse, After curgl-tion of

the two weaks computer fxuinin; the Otficials will ropcet beck to'.

thBir rQ8yect1ve unit/0fiice and they may L asxke  to Keep

-thnmvclce< in re:diness for the next phase of treédning as per

pro;rem,ne.

o e trl LoR.Hishea, TOMT), DTOMILG, /
2, Sri Honaton Das,TOA(T),l-TC/B'L,
_ 3,.%rs Ireekala M, TON(TG) /UTO/ii13

e

BT
¥

.

v _ : . g e Lt Engdn cr( ann)-
L : ’ O/d thm i u/i 4 /ITN;

npy forwaruey toi-

. - 1, The AUT( (L), /0 the CxiT/< hillong. ‘
2. The MfS M.I.I1.T, Plau-ing ection, 0/0 the C T o Baw ri
© Hension, bhwnkhcti.-)lizlong! :
3. The briun.ipal, Ci1C/ohiliumy
4, The NEF/ITN/BLL,
< 5, The or.A.u{Cash), U/C the T /ITH

LR
L,

6, The .TT, Naharlayun for information and nhvr.uary actionq;:

and relea.e taa Offlcialin in due time o

7, The Ofiicials concexp2d: They may i, . Ny fer 1h/uA 1f
Craquired, ' . A

. |

9, Spaice ' , \

l . it_ ” ("."-\J // —T
) ) ’/' ;’ /""{’; \ 7 ?

: _ Asatt, nuindr {Admn}’
i \ 0/0 tha 1i1/rP/Itanagars

BBl T R S

-CMQ&@%M% o

My\_
@*&vodﬁﬁ/

o B\. 02 . 200 |
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DEPAIUTME! UPOF TELECCHMUHICAYIGLS

CFYICE OF THE TELECUI! DISTRICT MANAGETRARUHACHAL PRADESH TTANAIAR:

W catt— g

To

The Principal,
CTTC, Toroline,
Shillong-7930111

N01£-13§/97-98/89,» - Dated at Ytanagar, the 2. 9”
g"} Tl Z‘Two) V"e?k ,n(‘lnp}fqn Tra 1m-{n(v f“-p Yy Lee Y Loy 4o “advens ~F

) Sr.TOA(”) (T¢} and (G) conmencing froml9.5-97 .t (TIV Shillongs

Refia CGMT/Shillong letter.No:Reatt~193/Sr.TOKwTrg/Ptml Atd 1=5-87

|
]

With reference to the above cited letter, the 2nd %hare Training
tc the cadre of Sr,TCA(T)(TG) (F) and (U} will eccnenced from 190~5~97
at C'X"I'C/Shil ng .

| In this connection the following Officials those wio have alrced§®fé
Co.'n;let& t“e Phase-I tXUJning vide NIIT Tr«ﬂninq P'"!H e /\)H lctter .
NO”‘"I’\/IC/SH/? d d 10-96 arm. hernby nomindt;({ for the aaid tla'ninu
from this suA, . ' : . L R

- Shrd LoKoMiashgs, TOA(T) 000,

Z- Shr{ Sanatan Daa, TUA(T) %
. 3. Mzs Sreekala, TOA{TG) "

fsstt ani“ﬂ(r(L hh)

.oTY £orwarded tote

1) The A.D.T(E), O/O the C(;MT/ hilleng,
2) Tie ALC,(2 ), %cr information and p/o
C/C the 'rDV/'L "N

3) ”he STT/Kaharlagun,He is requested to rolense tho Officials
- ‘n due time.: Officiale should join thie satd Tre on 19-5-97 .
yositively at CT'u/“H.
. 4) Cffictals cencernad; They may keep re ady for the above training
- . and n\ay nDnly fox ’i /DA 1€ reo r;nirui

5Y o/,
K.

Asgerl.inginecy (Adimm)

CoshiRicd &oor brue owy 90 IR Tanagar:
oo oo |
Q«)\)OC&@‘Q/

0\.92. 9—90\




DEPARTHENT OF TELECOMMUNICATIONS = '@ ' - A g
TELZCOM DISTRICT moznmmmum PRADESH /8— :

OFFICE OF THE
_ 1TANAGAR-T791111,

L 3 AN
s

) . 0 .. ‘l .‘-‘
N‘o.-n-139/93~é9/5\’)L7 . Datod at xmagar gh.c 2.99.{ 4{ %
. .. ) ) . ) . ) ) RS u’v‘

‘" "“' l‘ﬁ"

FYA PP S U

_ A€ ol 1.“.‘,%
) ;{.'- , : : Co \; el )t ;’h i e v}“g‘. . :.1
},’ 8ubi - Ptomotioned Poating oxrder ot 8:’.’1‘0\('1‘) lnd Ix.‘l‘O&(N)ﬂ i
o | v iy .:f.ld“‘..‘wl, éi*'l 'f. wm ".34’ ‘E'

oot k : 4 a

in persuance of the OGNT /HNE. cimlo.ﬂhillcng lvttot llo.“ !

‘f"\,
TPG/B-G/Rotcntim/.'lS date 8-12/-98.'!11. Telecem Distriot Rm&g.q@“ii A ‘\4
I"leased to issue thn tollwing posu.nq .order on pmm tw o a

. cadre-of S5r.TOA(T) and e:.m(-m) ¥.0.£.3-6-97 in"the interest’ éf

-
i Ad ":o”.
: %
.. &
B AL

3 Hn e P
o, ’ . £ ' “ HERETIPR
.. ' service, X R A
: y . \ s . -

B . * M :

t * .

e Y

s , . B S P N 9 LD BT P IR S ‘
R

AN

. BL.NO Name of Dign. '* ' J,ac. of E!HBS ) '.x.;m ." ! '

1.  Bhri L.X.Mishra,704(T) " DTO/RLG . Under 8TT/M1G,

. ue b
{1 2.°  8hri 5.Das TOA(T) DTO/BDL '’ UnderSTT/MLO, .
3.7 Mrs Sreekala M,TOA(10G) SDOYEMLG ‘Under 8DIT/MLG, .
: ~ : '.

(giv‘...". )
x\ .

sub-ohi-ional Eng, (A)

| | _&mmsa,mwué

-\.w:"-—_\ A LR

e N 4
1 ! ' e -
’ . - "".’; : f
: ‘ ' R UV IR A A S HERY
- : B o ‘-L'. ‘
Copy tos- , it y

1. The DGM(A),0/0 the COMT.NE Uimlo.ﬂh.ulmq.,'-".':
2. The CA0,0/0 the TON/Itanagar. - AR | s
' 3. The A0(C),0/0 the TOM/Xtanagar, . - © . .. -

-
. Y e W At

iy

e ' ., i "; ]
4. The DE(A),0/0 the ON/Ivanagar, VT : .‘-?’ {
‘ 5. The STT/ML/BDOT MLG, o - s :
' 6. The Officer Cencemed,
o

'7.Pﬂ. c ‘ . e '
8. ok, | : e
- | SN

. Bub-Divisicmal Bng.(A) |

Carniiod h e e«u& ey 849 the JON/Itapager,

. Lt . 'an'.
) M\}OLM v ey e . . , ; c
9002 900)



Sro ToA (Tbleqraph) Traineegs f»mpo'artly promoted to the

o - 49-
// cobff // l AY]M »
( SM

Kcmo Noy 139/95.96/11 Datec¢ at Iianagar, the .

On successful complet lon of Tratntng as Sr TGA(Tclegr‘aph}
at CITC/N. 1, Circle, Shillong niide Princtpal Crre/ow., Letter

Noo & '"--Z/)’/TTC/.,r TO4/S5/164 Rated T0th July, 1995, the follomtng

cmtre
of Sr. TOA (Telegraph) Wee.from 1.1-.94 in'ths scale o/ .pay of
. 7320-30-7560.&*3-40-2040/-.,pm° ~__17/5p | -
: e Shri Krishna Sahant (7)
2. Snty N.M.Saik1ia (T)

They are hereby rosted as Sr. TOA(Telegraph) tn their old
untt at 0/ » S]‘T/f/aharlagun Wesfo317- 1995, Duties wtll include
that of Sr, OA(Teleqraph) in addition to their existing duttes,

Sd/~

Telecom Dist, Kanager,
Arunachal Pradesh/.IT

C'opy Sorwvarded to ;.

,""2" The Sro 4 to GOHT/G”D Shillung CoOo

- 3«' The D,¢ sNe(4), Clo the GOMT/Shtllongo

4 The STT/)Vaharlagun.

5. ; The 40 (cash), O/o the TTA/ITA,
6o Offtcials concerned,

7o: " P/Fi 4o

2

.8, ofc

Sd/~

Asstt. Engtheer (4d dmn)
0/o0 the TDK/ AP/ Itanagar.

Cotiic) b0 be el Ry

Mgow&??
Ql- 02 . 200\
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T o —2d- P/‘GM)

The Talecom District m1a
I ®"AHNAGAR,

Aiunachal Pradesh-791111,

na-jyer,

( Through Proper Ch~inel )
Subt~ Prayer for tho post of

3Xe TOA (1 .).
34r,

With due veneration, I beg to 1a
few lines for favour of you

Yy before you tha following
action pleasa,

L sympathatic consideration ang needful

-~ That S8ir, after successful cémpletion of my Sr. Toa (T )»traiuiﬁ%
(. brth first and 8acond phase ') 1 have joined ny duty on 2/6/97,
But no promotinn order has so far

been {ssued in my favour, though
the “romotion i3 aiready dus from 1/1/94. .

Y request your banevolent honour
Or 133ue of my promotion

T?anking you 3ir,

{
i
i
! .

fours falthtully,
- ‘\ ) 1,:}, 1
1 "."
N R R AR PN
(. .
TOANL(T ) DT LG .
NAHARLAGUN.,

@;~o<uk&@

8\'_0)_,‘),00\



L .

- .order early or &t least allow me to draw my pay &

o R kﬁéﬁ - ;
L | (S L M%LK%'E)

/e(s
" The Talecon Distriat Manager, / C

© Arunachal Pradenh,
ITANAGAR,

( Through proper channal )

"

Bub ¢~ Ptayab fox “Qg,EﬁlSEEéﬁi,ﬂﬂ rovised scale of pay ' ..

oL
Bou2 O; t £eds
B’\"t' - .

with dua venoration. X bog to lay bnfo:e you the . |
ﬂol)owinq faw linan for £avour of your kind consideraticn,

8ir, .My promotion to the post of Sr. TOA(T@) is =
already duve end I expoct to get it prior to fixation of my
pay 4in ravised taanla, ;

Mr, Innpita of my conatunt pursuance, my pxomotid%
ordoxr 16 yet to bo Lssued, If£ I (0 not get the order within
2/3 duys my pay may bo fixed in my present scale as pexr the.
xavined pay, that may be a problem when again a fixation
nénd to be done afteaxr my promotion which i« long due.

Therofore, I would requant your benavolent honqur

)

.
s
‘ '45!"

3

)

(f"

Dated, the 20th Oct 974" ...

to he kind encugh to considex my prayer by issuing m{ promotion
n) .

owances
-4n. the preoent scale (pre-revised) without any firation in

‘*tha rovised raale till my promntion order is i«au@d 1n orﬁor'

to avaoid any technical complicatdion,

'.f.'hanking wou, bir. \ ,9\\"‘

\ .

Yours fnithfully,

Do, ML')

(e .. "'__ \\ ‘
f?w?“(/ o L



I represented agatnst it as 1t would direct

W ~29- P/JLSM)’

The General Nanager { Telecom )’
Arunachal Pradesh,

tanagar.
( Through proper channel Y

Sud s~ ANOMALLE IN TRAINING, PRONOTION, PAY & ALLOWANCES
. GRIEVANCES OF, : :

Sir,

In tnviting a reference of the sub
Ilhave the honour to state that :

Ject enumerated above,

(1) I was empannelled for Tratning at CTTC Shillong in the
year 1995 alongwith Nrs. N.N.Satkla and Nr. KErishna Sahant ptde
4.E.(Admn) order Ko, E-739/9§;96/pt—II/3 dated 27-06-'95, But
at that time I was on leave and could not attend the datd Tratnting
as the department dtd w0t inform me of the ‘Training, On rejotning
ny duty from leape I came to know of the Ratter and accordingly

1y afrect my future
and carrier, ' '

(1t1) Consequently the other two persons be. Hrs. N.N,Saikia and
Mr. Krishna Sahant who underwent the said Tratntng tn 1995 got

promoted tp STOA(T) with retrogspectivee esfsrect te. Jrom 01-01=1994
with attendant financlal benefits vide TDN letter No. E-139/95-90/11
dated 1llegible. ( Photo copy attached ),

(1tt) 1 was sent Sor the satd Tratning tn 1996 vide the AE (4dmn

order No, K-139/96=y7/76" dated 19-09-1990 for 2 (two) weeks.
(Ist phase) and agaln tn 1997 Jor 2 (bwo) weeks (2nd‘phaag) S

" vide the AE (4dmn) order lé.'E;i39/97~98/89 dated 02-05-1997.,
U ’ . - , ) . ‘ e TS

. Thus it'may be observed that my tratning and consequent - -
promotion to STOA (T) uwcs streched and delayed for 2 vears te,
1996 and 1997 while my co-empanelled colleagues in 1995 got the
opportunity of completion of‘tﬁe Trainting and promotion &t the
rirst phase/chance ( te, 4 weeks and that two with retrospective
effectle, 071-01-1994 in pursuance cf the DOT memo No, 27-2/94

" TE 11(IV) dated . 31-08-1994 whereas I have been promoted w.e.fron

the date of completion of trainting only vide SDE (4) order Ko.
E-139/98-99/24 dated 09-02-1999, . 1inspite of the fact that the

posts of STOA(T) were lytng vacant since 1993 and made to suffer
huge financtal loss. ' )

(tv) I 'have submitted several representation in this regard .on

datcd 11-08-1997, 20-10-1997 and 26-05-1999 but no action has dbeen -

taken 8o far which is very unfortunate.

i



~ 24

(v) There 1s the provtsion of officlating pronotton alao for f?&’
which I had applied on 22-08~1995 for kind conaideratton - ;
before the training which unfortunately went unheeded and thua.

again made to sufrer great financial loss.

(vt) Under the above mentioned circumstances I am bcartng a
tremendous feeling of deprivation and discrimination by the -
department . tetng matedout to me and as such pray and requcat
tha? I may also be promoted with retrospecttiv€ effect from
01-01-1994 as in the case of Wrs, N.M.Saiktia and Er. Krtahnd
- Sakant in. pursuance to the DOT memo No. 27/2/94 TE II (IV)
dated 371-08-71994 and post beling lying vacant and thua reuedy andi{g

" o }m

alleviate my gttievances. ‘ i

Praying once ajain for k ind and aynpathettc conatderatton .

please. - : . .ff'%f
Thanking you Str, o f?}
: A s i
s
‘ Yours fatthfully, )
/\ L4 :‘4
9 f(‘() i
7/ g’ ' s
( L.K.Iltahra )T04 (T) ::«»-f‘
Enclo $- DeT.0., Itanagar. . . .
R '
C L e
;

o 10 Photostat coples of all Orders
“ .entioned above ( 6 Nos).

Copy to :=- , - - } ke
Te The Ctrcle Secretary, T=-III, N.F.T.E. ¥ "?ﬁ
5. 411 Divtstonal Secretartes/preudent, PIII, HoFuT.E. i
i

“{§

RO
TR

PR
Brgvae




( RENINDER /

L e f/'(sw«.w)é

\ The General Kanager ( Telecom )
' 4drunachal Pradesh,

Itanagar. | _
' Dated, the 2.9th August, 2000,

Sub 1~ ADONALLY IN TRaIN '@, FRONOTION, PAY & ALLOIAWES
; . GRIBVANCES OF

- Str,
o ~ In inviting:a reference of the aubject exurente
enumeratod above, I have the honour to atate that -

;‘;" (%) I was eupannellcd for training at CTTC Shillong tn
-tha year 1995 alongwtth Krs. ¥.¥.5atkia and Hr. Krishna Sahant .
vtd8 A.E, (4dmn) order No. B-139/95-96/pt~II/3 dated 27-06-"95,
But at that time I was on leave and could not attend the satd
Tratning ac the department dtd not inform ma of the Training. '
on re-=joining my duty from leave I edme to know of the amatter
and accordtngly I represented agcinst 1t as 1t would directly
’ajyact Ry future and carrier.

(tt), Consequently the other two persons e, Krs. N.i
Satnza and Hro Xrishna Sahani who underwent the said Tratining tn
7995 got promoted to STOA(T) with retrospective effect e, from
01-07-7994 with gftendant finanotl: benefits vide TDi latter '
Hoe E~139/95-95/11 datedtllegtdle, |

. (111) I was sent for the satd Training tn 1996 vide
thd AR(Admn) order No. E-139/96-97/76 dated 19-09~1996 Jor 2 {two)
weecks. (Ist phage) and again in 1997 for 2 (two)wecks (2nd phase)
vide the AR (4dnmn) order No. E<139/97-98/89 dated 02-05-1997.

Tnus it may be observed that ry tratning and

. consequent pronotion to STOA(T) was streched and delayed for 2
years 1e, 1996 and 1997 while my co-empanelled colleagues tn
1995 got phe oppotiunity of completion of the Tratning and promo-
tion ot the first phawe/chance (te, 4 weeks and that too with L
retrospective efrect te, 01-01-1994 in parsuance of the LOT memo |
No. 27-2/94 Tk 11 (IV) 1ated 31-08-1994 whereas I have been
promoted w-e~from the.date of compbtion of tratning only =g vide
SDE (4) order No. E-139/98-99/24 dated 09-02-1999, tnspite of -
the fact that the posts of STOA(T) were lytng vacant gince 1993
and made to aufjgr huge ftnanctal loss,

\‘\ . (iv) I have submttted several representations in this
qﬁfgar on dated 11-08-1997, 20=10--1797 and 26;05-199" but no

(\ ac. ¢h haa daen taken so sfar which 1s very unfortunate.
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(v) There ts the proviston of offtctating promotton also
Jor mwhish I had applied on 2°-08~1995 for kind consideration
before the tratning which unfortunately went unfeeded and thus
arain made to suffer great financtal loss.

(v1) Umder the above mentioned circumstances I am beartng
a tremendous fesling of deprivation and discrimination by the
department heing meted out to me and as such pray and request
that I oy also be promoted with retrospective effect fronm 01~01-
1994 as in the case of Hrs. NoM.Satkia and Nr. Krtshna Sahant in
muq.-x pursuance to the DOT memo No. 27/2/94 TE II (IV) dated

oA

vtate uy grtevancea.

o .'. a : . g .
RO RN s -Prayting once agatn for kind and aynpathettc consti-
e deration pleaaa.

'?i? - ?haning you Str,

-ty

. Yours fatthfully,

e AR | Koo | aeeo
diemn , ' ( L.E.Nishra') T04 (T)
T . ' D.T.0, Itanagar.
Copy to .2~
‘o S o . e~ . : '
A '-—2'("/"“(’“'\‘5/( S¢ et om ,q 1 ( N ol o
fa. YA . AL - / . .
AcQueest de sofél. Wi e, ar eails ar Jrssedle -
1 ) " ( ‘
1
(7/
i i by -

3"08*1994 and post being’ lytng vacant and thus remedy and alle- - - °
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! .'_’ Mir

. _; my Jotning as Telesraph Azelotant, I “have been nerforming _j &

'f 0.of ph Assimtant,~x Aen dixacted along with. m{

- order enclo~ed) ¢né mccordingly we bad roportod for trnining;‘&a
.or sie day Leae 14/11/89 &% 1000 hrs. A¥tor cnecessful

. ghoent o2 8. P, Toy Hpborlogun, as roli-hiy lenrnt, Thim:

P}

S welocem Diabract Knnnﬂsr
.’*'- S

Ak iHUJFfuf'AJ

(Througk. p~nﬁqr channg,,

sub 1 P.m.wz:.-r . noneid 01;...:2..&%:3**&.&9&%“.('&@“,

i 3 TR EAS g
-J:g}r’ ,_f ot . . . u' ) .:,.,t! ‘ "'. . L‘ . o . - . ‘.“\. ‘; ':’:. 3 _‘ ‘
:’-"f . AP, T . - » _-‘.;. ;’. .,'vv 4 :
“~z. SWLoh due ven .o on, I *sq to lay ‘bofore yod .l e

the' g 1ouing far. linee Loy Tavou: of your ledud. mforw

al *orgf: d*needfuﬁ. aption nleases. ' . I
‘Err“_\i g ; R N : . C s .
Ea . That. sir, azter my. selcction e o poct og

“dollon Mir Yabom Kplom, T.A. vide STT Nahar nmm' 5
urdet O.ST} 1/RECTY /YA /69~ 0 CLe 08/11/89 Lo rcoortsg
G.T.O’, Shillong for training on .4 /11/09 (copy of the:

oppletivn of our tyawning, nysel? and ﬁy 0oLl 20pgue, ; p‘*'f
gbnom hal-m joineg dvty on sane ghy La.0. 15/01/90(1?/3) § :
&4
¥

in Jhe esbabli hment. of S.7.T., »nh»zlqvun. . Since then @ -
ny :dutics with, ;entire sa s“i,araction of By superdors. .7 ..

: That r*r, recmtl;y 0y colle Ague M eo anm o
Wilistieon: prouokoqs k0. the: post of Sry. TOATG) wiih . i/ ' &
e /vetoday ective Xep- Mty 'whayoas mysel? ie de rive;k« Sl
ot the prcmotion though there wap vhoeney avallable ;.0 g
sonslavr my cesd - run at‘ifﬂ thers is vnesusy In the estnb:u., 2

"I m domoralicnd snd sm feeling disarrrintment, In ghis i TG
'qnnvﬁtion, a copy of ths roprcsnwtr~'on aubm$tted ahfllag§}_¢z
albn onclouvd f”‘ vour of kad ooy tnal (35
. Undor tha cifc"matanv 1 pbove, T wn\lu 5v§10ra*?s
Ly honour’ w0 o iud eauu'x‘to cnxx‘ﬂﬂr my nrayer favOis.
rewly - by pres o 51¢ IDREATS TOA(*” Al nnoerrly date so o
Shhet Towrid ) omet b nut o r*y g foveanded ')ne th,*,,'
Ve thout L1y Tatkve LRy antanny W8 i“‘(dlatclj
.hthere 18 ety CIffle . ly g;vir# m~ vrongtion, T wmay: bn.
R4 1eact% ooed b Cllcante as r. ‘Oa(T“), for which“;
Y :

S ehall wnr?u cvos prate 22 uﬂ) : Eir;
g . . ] :ln !".;. pn . _('.:1_',:.’ . : ‘
v )

- l " ) N -
Datcd, i "IN 095, HRER falU:ft‘-’l:v'a

)E.,-
' in - a/““!' o /e\:,
. . { . S i"‘l s. Hc
' “w ~t m;,r«'pu Arctol n‘\‘t,
\,,' .-L‘O"-‘J’ Yi T OQ’
| “A.“‘)fl\q”l - ‘e




- nated, Nobs clagun, ths Zﬁfh DE@’9§
RN E . . gy
N e e . ) : , _ : ,,w
e 4{“;‘} wl, ”""! . R . B : . ’ . . . , %
. Lo 'i:;}""ir':'"“"*']‘(‘n' RS : .
B '/ - 4 ;51““"12"”".»",1‘ TN 'v(" ) '. ‘ 5 v
7{ - .}’ - ."’?;”'v“" . g B }.‘ K . . l )
P 30 37 The Supefintandenttmelmgraph mf“f’1C)'

%% D.T.C., Itsnagar,
C NA_H /\R L;\(ﬁ\.”.«

PRpviee

“r

_NcnminVJmation sbout 2nd phase £TOA Tr:ining at
'ﬁTﬁhilxong - Promotion Lu fhe%poq of, oTOA re

oy

P A o emarman < aon .y
4 b
. [

W Most nnﬁbly a0 TOSPASLENLLy, | 1 hay. e Loy’ bffﬂ!e"‘
“you’ the ‘following my grievances for fﬁVﬁ

ur of sarly rcdreasalJ 5
- ~—-~mw,--ntrptuawwﬁi\www-w..w - .:n - 4--*'*.“‘ - . . :
l“ . ) :

wnf sir,'ﬂhaﬁ undergane the firat.phase of trainig-a
A a xillong in the mwonth of uenh/OQtober’QG anﬁ I?'a
Eﬂuwaxtinq fnr my an phaac training. ,

5 LT

U%”EQQ thatithe lan b***h of 2nd phea
Al resd y*atnr4~d from’ 16th of this*mont

1n ima“ on abcut: the

£ £rom your. end- enabling

hink,nxkam -the only 1A, <

ot infcnnation £rom ralifb_é,
o traiuinq for STOA hés
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of 370A,

an early action in thig rnqald ig hithv solici
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.."‘ = -
EEaR i
PO
Foda T vy 27

$ o

Seo
"'-

-

] ﬁ‘ {"r W]k\ »,’"y\ ‘,! &. . ‘ ‘.’.Lk.‘r‘ ; f i .
gt i, it i ‘:;,M..&Under ,thoee clrcumstanoon, I would .melorm YW‘»’ o

Rt o ;})" e eq{:ﬂagnour totbe gracioussenough tojkindly .conifder = = ¥y
: : oy ‘atnpping"up“"of my baslc pny at par with piys . o, aet OB
quh Mige Y, Kolo , who joined marvice with me on ‘. N |
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‘tradiing from your ecteemed office snd DrO, Naharlagem,! they . -
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. - Tha General Manager. Telecom,
Arunachal Pradesh,

Z&Qﬂﬂg&l’t O
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-
;?o. t
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(Through proper'channel)

Dated the 21st June'9y, -
ntior ordor-mg;htgigggg‘

gnefaé“ 321 My representation dtd, io.az.oo
i : My representation 4td, 31.08,99

Bublg

With dud humility, ¥ beg to atatq that inspit: of -
apeattd requests through tha above roforrsd representations

(copy ¢nelosed), it soemn,’ nothing has been dona so0 far for R
‘settling of my preTotion casa by \fixing up of my pay, and olving

RT oorvies tenafit WaQufe. 01.01,1994 4n ordec to maintain pay

rarity at par vith tha scale of pay of my collmagudﬁnrae Y.Knl&aﬁ7'
‘FTOA(TG),'who"jcinod“in,sor?irﬁ A0 DTO, Naharlagun along with me .
e ' '

ah
on comd day s2ema timo Le@s on-;5.02.1990(F)H) E

. 1-84p, after combloting one month's training in tha yoar
1995, as a formality, Mrg, Y«Kalom, T/A hag immediately boen

given-proaotion as £70A (70) along with two Qolegraphtutn wizth
“petro

,mwf_ﬁff’-}dﬁfof‘ meLit wee,{, 01,01, 1894, whagens Tdm S
was“allowed o go for the vame ‘tmafning only in the. year 192§,
though- ther:. hava bLoun. two sancticied posts of STOA (TQ) eince. .- .
1898, Dut Sir, now I have beon. qiven prouotion only wee, f, 02408,97
(the date from which 7 -ompleted my 1iIng phase training instedd ,

R 0340241984 for no iiult of mine putting me into heavy lona of
mon.tary benefit, .

Lo 8!, evon aftar elupsing two yoars from the.date of ‘
completion of my training, I hava not heen given with ‘the i
pre.cotional benefit, whereas whoevor attendad such promoticnal

all warc givan all hanalits wee.7, 01,01,1904 ig:oring thoir
diffarent date of attending the training, imod tely aftar

L plation of thelr training. put 8ir, X nm atil\ getting only e
PAY of Tclegroph Aasiotant, '

In viov of shove, I would once again roqueat your

. .benevolent I neur to b- gracious enough to gonaider my prayer - -

icsuing & rovised gromotion orfar effecting my promotionnl

benefit w,e.f. 01,01,1904 {n order to maintain pay parity st .

Ax with the scale of pay of wy colleagne,Mrr, Y.Kalom, aren(rg),

D%, [aharlagun an well as to avoid any complication in-my £arvios:

records, . . N - X
-

je

N ' - ¥ours fajithfully,

. pl' KI.—I.“ ’. '\)
o AGR '\‘ (-r‘\')
( Mra. Sreskaler, 1)
STOA(T3),
oY Offies. Nobaplacon,
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| ) ouly o “Momally In Tealoing, fromotion and dinéarity in f :
[ vaala of Pay otc. -~ radresaal of yxisvancap red.
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: . “tiost humbly and veapaatfully, I heg to Yay| bafore

yirr the follovina art~vangea o, favour of anrly radd o aand ! I
#)ana, ' ']' i it
: ‘1
! That ofi, T have bean pubmitting a [numbar of I
, ropiusentations, (coples of which axe wncloaad), ninge lant C
5 (flve) yaecxs for rodresnnl of my griavancan vils, ordef for . - . :
jofficlating promotion, nor-intimation of Inul;ntno tradning, -« e 32

J—

grantiug of promotional bonefit w.e.f. 1.1.1994,[ maintnining coel
L pay . pally by stepplog-up of my acale of pny ete. ! put, ' SRR ! P 4
-t actungtely, 10 favourable aation has no fag bnen 'taken AR
‘ ~ 9w Deptt,  Rvan though the coples 0f my cepramantationn | * g e
. 1 - doplict “tho injustice, discrimination ana anpnrify matwd ont Y RO
' Lo ma ‘n ‘details, I folt At 4s Amperative to hrih to| your A -‘*;ﬁ?
kivd potice gome important pointa. as summary for gmmodiatn ' g

.

., fettlamant of my vromotion aase, . : ‘!4
. \ !

T

. ] x.

Thet sdx,Myself and mp-collangue, Mro.Y.haan RIS

aow 3re TOA (TG), had jodned in: nervice on nanm 18y namé SRR

Cblies L.@e on 15-11-1909 (F/M). Tut, Mro. Y.Kelom| was bnly S

cont foxr cno wontha promotional traning at ¢rre,| shillong SR

- in tha yoear, 1995 though there have beon 2(7Two)' panationed .
) \ posts of Br10A {10) ninoe 1a3-1992 / 1-3.1994,,| and sub- .

sgquently- eho has baen promoted as 8TOA (T0) with rekronp- e
cotlve premotional banffit effeoting from 1-l-18Y4 vide C

Gider NOW-109/95..96/0 i, 20/71/95 ( Copy eualo nd).ﬁ
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1 3
) That air, whan Mra. Y.Kalom waa pron’tedqtn .
the Pt 9F 8r. 20A (710), T hin! pubmitted represdéntations . i”V;
‘ (Copy encloned) for my offiuinting promotion am there,han ’
mreh previnlon under DOT Memo N0, 27-2/94 TE-TI ¢ V) ned,
' ~1-0-1994 whigh State that " the post fn the rehtructured
A ¢hdzas may be £4116d up Ly posting the ampanollod offioinlon -
' in tho -gel=ot panel on officlating to thena poats Aftar *
Ctoalr selectivn and trafning, subject .o the condftfon that
thars officdala cotnally work An the nav tnohnnlﬁgy nrenam nnd 7
1 "RLorm ha dutiecs of rentruotni-d posts. Thane drders 41l
somt into foice w.o.f, 1-3-1077 " ( A sopy of edtraat of v
that order from ITLF shour i #aclosed ). inmt, ! nm vy nod
"0 1 that ay represnntation vea opot conalderad, whincean, T
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‘that ordecn, And a)no thag e hava Leen nrdern vide ",»,.2)‘9___5,/‘ |
06510 DL 24/71/91 and MO LTI/ SESTOA Heatt/t:s btad, MNaBaY }
from MAnt " Ly of communication,Naw pelhd and CuMT,ﬂhALLonq f'

cespnativaly foxr ad-hoa promotion in the reptructurad aadroes |
and itaydﬁtn of. extennton npto 30-9-.97 ( copies ennlod )y

. : o
.. | “hat ndr, T v nont Lof,thn'nuid trninlnﬁ in i '
Sapte 1906 for 18t phana ( for two waakns ) and agnlo 1 MnyJ
1997“£0r 110 phasa ( for. two wagkns ). In batiaen thang Lol
phaar of{ trajning one TInd phane of training hield in pou, '
1unh wan ho¥ intimated, to ma and hanea I hnd to minn 3 nnﬂx
repu) ' tng vhideh T had to walt for another 6 (nix) montijo 1.4,
upto May,ﬂQO?. Thun, my training and nubpaquant promotiion - to
8. 10N (10) stroghed ana delayed for 2 (Lwo) yonrn, wWlarend
my colleaguz 4R 1995 got the oppnrtunity to gomplety tie LYy
at a atrach.{ £or 4 wnokn togathar ) and congaquant: pridmution
with ratrospective offoct of bonefit Wedofo 01=1-1004 . UL ”

]
unfortunatoly, eve: after olapoing two yaars from tho date of ‘
‘completion of iy trg.. T racgelved my promotion orde.l Lol rab,! ‘

\
:

o e e (s O

L‘ ;,JwL999Lfﬁb‘ch,wgo,a ghogcking nnd defeotive one, an . vite t\nt’ﬂ
- oeddr, ;1 wonli-have paen brought back to 3)/2 yoore {unhoury
:to‘my‘ad,lﬁage*puptinq mo into heavy fi{nanalal lose/ osn ofﬂ
necvich banifita. ‘ NEU P

ool ! |
oo PR : PO

’
.

« » i
“ : That oit, within .that two, yoors pnrjon\oz ximn}
the Daptt..granted me inoentiva smounting to Re. 600/ ahad G
“{nnlatr.on ma to accapt and accordingly I aceapted tho DO o 1 . B
put, actually the quaention Of granting {ngeni tva to an {na- i ol
umbent. .lka mo oxisos only when thaye in no panatlonad pont . :
of 1. TOA (1e) to appoint suoh ingumbant on promotion, | put,
C . 4n my epnm, the poat nf -Or. 108 (10) hias bnen lying vacpnt |
pinen 199,774 ( A eopy of pont.oanohiuv/rotnntjon order fopuhd
£ maMT'n'offico-in_'mncloaed )y go, instend of grant iy ooy
E fncantivo, thy Deott., - nodd have promoted me with rotx mm_w;‘}m
affe 1. of pondfit weo ot Yol 1904, N e oL, 1 nm candy: 40 rafnd!
the naifa ntvapptOpriutﬂ‘tima. Thum . ‘ot,oﬁhﬁnjnquun Otdartnt. e o
natd o and Adnpasity Lava hann molod out to mm, by uﬁibh Tt Y ;m*'
of. mantal tennlon And worciop wore infllcted to an '!‘:n.c“' DB EIERS
of mirv which not only demoralined me 0 1ot but nlnn: pd{ e
into‘nqavygﬁinnncinl logos and parvice banifit. ,
I ' . : , 5
. o ! A
o . “oqa ‘the Light of abova: facts, I forvently réquant
your baneyvolent honnux to ha kind enough toO 1ook Into 1y !
- corementjoned griavnncob poriously and may Kindly taka nnitéhln
antion eojthat radrennal of my grievances are done whithout nddy-|
'SUTRAIAES dalay. S - . . Ta

!
'
[
'
H

o
) L '-
Thaplcing you olx, | ; ! ,
A ..
i A
\ . \l \
! Loy
1 yourn fafthfnlly. - | b
[ : . L
! £ new / /”)“\ o ’_. l A
- R - - !
{ urn.nnuﬂxﬂnm o) ‘ o
g, TOA (4 ) i
‘ 10, tabarladun. ~, CoL
i 1
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! ’ E. \
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| . '
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o 24
To
The Gensral lcnagcr ( Toloeom )
‘drunachal Prades ’
dtanagar. ,

R P Through proper channel ) K - ‘
e Lo Dated, the 7th Saptenbar.2000
oL
i OUd e Alc.uu dn PRONULION, TRALGING, PAX AND

CWE L 0 ALLO OHIEVANCES Or

B 75 ST I N eoo- .
0 v T

i <Ref b= My applications dated 11-08-1987, 20-10-1997
b 260521999, 19-05-2000 and 29-08-2000.
R |

MHih references & to ahoce msntioned applicattonl -
ﬁegardtng the sudbgeot menticned altove, I have the honour to
inforr you (i1t I ar not in a position to bear such a hecvy
loes sfurther and hence request you once more to look into

the matter aynpathottcclly and settla my case as «arly ag
pocatblc.

; - If no rruttsul aétion taken regardting qf ny pay aié'lf
Sremr 01-01-1994 as applied earlier within one week I shall bc
fonpcllod to approagh the Hon'ble Court for Juatice. -

Yours fattﬁfully.-

| . o .‘é@g]q}gﬁbo'

A b - o (-Ligzﬂtshra )
Aoy amee Lefsy : Dm."nmﬂr.
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.- Goverrment’ of India, ¢

. {5
T Ministryref- Communications. 3 - 9SEPI994 g

;, ; :anchar Bhﬂvan."”ew Delhi-lo ‘ < e

. Shitong N

- v . -_5..-

No2T-2oeTan(i) L Datod 348845
‘ X - : ! ,' .I . -': ;] : .. . ‘.T' .‘, ] . R . ’
‘ All Peéds “of Telecom. 01rcles. )
"'All other heads,bf Ketro: Districts.
X Lhe ,ﬂeads ofhndmlnistrative officas ia DOT.

. .,. ,.:\,- -y ‘,N ."-»

'ﬁﬁbiuf" C. htion of poutu thn restruotucred eadres =
L v gioxatinq PaY.

{

: nﬁir :
& Attqntion 1s invitod to this Offica lattexr NO,
: 27—A/ﬂ7~rE~I; 'dated 16.10.90 regarding introduction:
’P.A“J ;@ofkihe'new restructured cadres in the Department of Telecom,
gy \@Qnstructlons(have~alread been issued with 'regard to creation -
o fepos tsliin Mthesieticadres Ry es bt it long have been recelved - :
‘g“*~from ‘the sStaffiunions that Bs su?§1c1an% number .of  of ficltals ar
T -no$lavallab1e‘for s tsinthe restructured- cadres, the existing
brsic cadre’officials performing the duties of the resiruciursd—

Department of- Telacomuunicatiom; % o, 2\%3 \5‘ glan,

"'-’-'__\———-._4
cadresSmay prgrzmnied. officiating promotion subject g, the condl-v

.- L) o o
SN 3
il %

¥

v s edheewloa ke

e }

~af-ffion that they Jciually work in new technology arees.
.o W .
ST N—— —%7 ¥?<j//
}*a;2.>ﬁ- . The ‘case has boen gxamlned and I am directe .

';Hn;;lntlmeve that the posts’in the restructured cadres may be
- filled up- QK posting the-r rempaneiled offlc}als in the

select pane

.0f these officials-to: these posts after their selection and

“training, subject’to- thercondition that these officials

‘actually vioTk in THE AW technology sreas and perform

'é%ﬁg_ggg;os of restrucfu:ed posts, These orders will come
nto force wiE efrect from 1 Cas These orders are no

: ) s_ﬁﬁﬁzﬁﬁve already availed of

' “the off;c1at3ng arrangemenu rermitted vide this office letter
,//,\o . 10 99/09 1-~11 dated 14,10.92.

¥ Ve

; L//ht?r ,f _ ‘xnls issues with the concurrence of Finance v1de ;
v - their .G, IC. 2w.7/F~J/9‘- deted 5-8~94, .

(B..;i"u ; o } | | R
o A .:‘ :"- N , " - . A - : . '.
. Lo ‘ ' 'Yours faithfully,

CoN

L ‘  (3UDH, PRARASH)S[E
A Assistant Dlrector__eneral (1)
Ty P e contd--

on officiating basis..pendiric formal apﬂointment;/O/

Wmlmaw



Lbalrman, Telecom. Commlsglon, hew,Dalhl.,
S ALLY Members/udV1sers. -Telecom, .Commis: 1on, New jelhl.
» SEG(E), (}f‘.s) (82), (M) L (T5):9:05., Mew Nelhi,
qodltxonal oeeretary (T) ‘D.C.T., New Delhi, . | .

33.,‘All'recognlsed~Federatlons/Uhlons/xssoc1atlons, '

; )Umre $oxrs  (TE)/ST.I/ST: II/SA/EA-L,D.0T.  Yew ' Jelhl.
‘;”’&%Dom; Tb)/oTC/oT“/FA~ Deptt,’ 'of; Telecom, New Deln
Secretury & nenbers,*ox ff'aade,d au.f

f - C oLt
-‘v.

3 u;La sectlon for ‘Hindi versxoh,'ﬁ’ """ - R
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DEPARTHENT OF TuLLCONHUNICATIUNS
Oc¥ICE OF THE TELECON DISIRICT MANAGKR 3 ARUKACUAL PRIDESH

ITANAGALR.
ey
! \N‘ !‘:
Te _ . : '
’ N The Prtnbipal

erre, Shilleng, ' L '
(ﬂonq:hmat ). .

| No. B-139/95-96/Pt-11/5  Dated at Itanagar, the 27-6-1995.

Sudb :~ Tratning in the Cadre of Sr. TOA (Telegraph )

" i- CGHT/101 letter No. Rectt-193/Sr.T0A/Trg./85,dtd 26-6-95,

Ty

Fith »/ erence to the abova clted letter, the Traintng
coursé for Sr. TCA (Telegraph) conmencing from 3rd July, 1995
Jor the periéd of 4 weeks at CTTC/Shtllong. In this connection

the followtng offtcials are hereby nominated.[>r the above
Tra: 'ng.
-

Hrs. M.N.Satkta (T)
\ 2. Shrt Xrishna Sahant »
3. S‘hri L.k Mishra 7

S

S/~

Asstt, Bngtneer (Admn)
O/o the TDM/AP/ITKN .

Copy forwarded to :-

e The A.D.T (Ej, 0/0 th~ COHT/Shillong for favour of
info matiqgn please.

2. The 4.0.(Cash), 0/o the TDK/ITKN for informatton, - . -
3o Tha STT/Naharlagun for tnformatton and necessary action,

4.-6 The Offictals cc.cerned : They may keep ready for the

above and apply for TA/DA 1’ required. There ts no Hostel
accommodatton at Shillong for that purpor-,

B. o/c !

: 8. Sﬁare..

2k . v
) . t;d/ -

Assii, Kngineer (Admn )
o/o the TDAI/AP/ ITHN.

e
Ay

1




